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Persons   absorbed      in      service Through 
Employment Exchanges 

802.   SHRI JOYANTA ROY : SHRI 
AJIT P. K. JOGI: 

Will the Minister of LABOUR be 
oleased to refer to the answer to Unstarred 
Question 1856 given in Rajya Sabha on 8th 
August, 1994 and st?' 

(a) the total nirnber of persons 
absorbed m service, State-wise, through 
Emptoymeat iges 
during the year 1990, 1991, 1992, 1993 and 
1994; and 

(b) what are the other details in this 
regard? 

THE MINISTER OF STATE OF THE 
MINISTRY   OF    LABOUR 
(iilRI P. A. SANGMA): (a) and (b) 
Information is furnished in the statement 
enclosed. 
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Defmitioa of Workman unber 

Industrial Disputes 

803. SHRI   N. GIRI PRASAD : 
SHRI CHATURANAN MISHRA: 

Will the Minister of LA30UR be   
pleased   to   state: 

(a) whether it is a fact that the 
Industrial Disputes Act was amended in 
19S2 inserting the words "Unskilled", 
"Skilled" "operational etc. in the definition of 
"workman" under Section 2 (S) of the Act; 

(b) if so, what is the scope- of the 
applicability of the word "Operational, 

(c) whether the word' 'Operational" is 
wide enough to cover all those who are 
doing operational work including sales 
promotion; and 

(d) if so, the details there of? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LAEOUR (SHRI P. A. 
SANGMA): (a) Yes, Sir. 

(b) to (d)   No   specific   judicial 
pronouncement is   available on the scope 
of applicability of the   word "Operational" 
in section 2 (s) of the Industrial   Disputes   
Act,   1947. 

Industrial Disputes Act applicable to  
sales promotion employees 

804.    SHRI N. GIRI PRASAD: 
SHRI  CHATURANAN 

MISHRA: 

Will the Minister of LABOUR be 
pleased to state: 

(a) whether it h a fact that Section 24 
of the amending Industrial Disputes Act 46 of 
1932 had soaght to delete/omit Section 6 (2) 
of the Sales Promotion Employess Act 
thereby making the provisions of the 
industrial Disputes Act applicable to all 
sales promotion employees; 

(b) if so, whether it is a fact that this 
amendment has not been brought into force 
till date; and 

(c) if so, what are the details 
thereof? 

 


